FORM A
PUBLIC ANNOUNCEMENT
UNDER REGULATION 6 OF THE INSOLVENCY AND BANCRUPCY
BOARD OF INDIA (INSOLVENCY RESOLUTION

PROCESS FOR CORPORATE PERSONS) REGULATIONS. 2016
FOR THE ATTENTION OF THE CREDITORS OF
FLY EXPRESS LOGISTICS PRIVATE LIMITED
RELEVANT PARTICULARS

Name of the Corporate Debtor FLY EXPRESS LOGISTICS PRIVATE LIMITED
2. {Date of incorporation of corporate debtor |03/12/2009

3. |Authority under which corporate debtor is Registrar of Companies, Uttarakhand
incorporated / registered

4. |Corporate Identity No./ Limited Liability | U74900UR2009PTC033012
Identification No. of the Corporate Debtor |

5. | Address of the registered office and \Kesharvani Complex, Gojajali North, Bareilly
principal office (if any) of corporate debtor |Road, Haldwani, Nainital - 263139 Uttarakhand

6. |Insolvency commencement date in  |26/09/2023

respect of corporate debtor (Order received on 29 th Sep 2023)

7. |Estimated date of closure of insolvency |27/03/2024

resolution process
8. IName and registration number of the Krit Narayan Mishra

insolvency professional acting as interim  |IBBI/IPA-001 /IP-P00441/2017-18/10784
resolution professional

9.1Address and e-mail of the interim : C-3, Ashoka Apartments, Plot No. 8, Sector-12,
resolution professional, as registered with |Dwarka, New Delhi-110078
the Board kritmassociates@gmail.com
10 {Address and e-mail to be used for Second Floor, Plot No. 65, Sector 12A, Dwarka,
‘icorrespondence with the interim New Delhi—110075
resolution professional ip.flyexpresslogistics@gmail.com
114 Last date for submission of claims 130ct2023

12Classes of creditors, if any, under clause| Not Applicable
(b) of sub-section (6A) of Section 21,
ascertained by the interim resolution
professional

13 /Names of Insolvency Professionals identified to| Not Applicable
act as authorised representative of creditors ina
a class (Three names for each use) i

14.; Relevant Forms for filing the ciaim https:/fibbi.gov.in/home/downloads

Notice is hereby given that the Hon'ble National Company Law Tribunal has ordered the
commencement of the corporate insolvency resolution process of the Fly Express Logistics
Private Limited on 26th Sep 2023.

The creditors of Fly Express Logistics Private Limited are hereby called upon to submit their
claims with proof on or before 13th Oct 2023 to the interim resolution professional at the address

mentioned against the entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All otfef WAy 2\
creditors may submit the claims with proof in person, by post or by electronic means. Regd o \&2

Date: 02/10/2023

3 Krit Narayan Mis
Place: New Delhi

Name and Signature of Interim Resolution Profession




TUA T
e IgENuT

[ e feamen a«n Rafa d=a (Fide =t & oo fRaen = gk

faf=m3, 2016

faf e 6 & sieia)

TE T Afaiean uEde A % et & samd

PP I D i st e e i i S 2 03122009
fmfa dsirga &

T T T R T 74900 R 2009 P FCe3 32—
quA FraeE (3 F1E 8 & g - 263139 IEE

ST T et - S s oo
=1 fafg (3new 29 fra. 2023 1 oA ¥F)

7.+ 2703202
fafy

T : o e S rra-fars
=, S IARA WA 9REE F F 9§ | [BBI/IPA-001/IP-P00441/2017-18/10784
FrEE E

v e BRI U et P o e L S S
=1 U4l Ue e BT, T2 faesii-110078

kritmassociates@gmail.com

10 e c e N S B M| A L s g 1 0 e

ferd wgaa @ aren 9 A 30w 7% faeeit-110075
ip.flyexpresslogistics@ gmail.com

PO Bt B 5 (B 2 e Lo (2 133, 2023

P e R B e e e )
HRT (6¥) % I999 () F siwta, siafm
T WS g g e

T3 - c . W“
w9 H o F9 F TF ugam e
FHICa-H UhRYE = W (9erE 91§
19 )

U ) HE e A htrpsibbigovimhomerdowntomds
(&) wira glaft =1 fGawm sqeea &
TAGEN Gred ohal Sl § b (o21d shil [0 Siaeon, 3 26 104, 2023 Y G uaaty

wftizs grae fafies ¥ d@ed § Fie sulea=i v uiEn I 9 w5 ey fom 1)
TASERT Wl UHROH St wEae A & S iy fa - € i ufafe 9. 10
H affd 99 T iR g SRR 3 9 13 31, 2023 F W 399 U9 9E0 F 9 a9
9 5O HE

FIEAITETA FS2H Fad soaie 95id 9 21 Wa01 F WY 3199 =19 99 7 95T | 39w ol
FeeY ARG, S TR AT TeiaeiIs WTer ¥ YO % W 39 2T S 6 9hE ¥

fafa -
i

2.10.2023

aF faoeit




